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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 06 OF 2023
IN THE MATTER OF:
Priyank Karnatak. ... Applicant
Versus
State of Uttarakhand. ... Respondent

REPORT BY WAY OF AFFIDAVIT ON BEHALF OF DISTRICT
MAGISTRATE, CHAMOLI, UTTARAKHAND IN COMPLIANCE OF
ORDER DATED 06.11.2023 PASSED BY THIS HON’BLE
TRIBUNAL IN THE ABOVEMENTIONED MATTER
PAPER - BOOK
INDEX
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. Report by way of Affidavit on behalf of District Magistrate,
Chamoli, Uttarakhand in compliance of order dated
06.11.2023 passed by this Hon'ble Tribunal in the
abovementioned matter

2. ANNEXURE-1: A true copy of the order dt.06.11.2023
passed by this Hon'ble Tribunal.

3. ANNEXURE-2: A true photocopy copy of Test report dated
25.08.2023

4.  ANNEXURE-3:A true photocopy of the letter dt.20.11.2023

T

[RAHUL VERMA]

Additional Advocate General for State of Uttarakhand /
Respondent

137, Tower No.10, Supreme Enclave,

Mayur Vihar Phase-l,Delhi-110091

Mobile No. 9717706032

Email- advrahulverma9999@gmail.com
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Filed by:
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 06 OF 2023

IN THE MATTER OF:

PrivankKasngesl. = e Applicant
Versus

State of Uttarakhand. ... Respondent

REPORT BY WAY OF AFFIDAVIT ON BEHALF OF DISTRICT

MAGISTRATE, CHAMOLI, UTTARAKHAND IN COMPLIANCE OF
v ORDER DATED 06.11.2023 PASSED BY THIS HON'BLE
\-_TRIBUNAL IN THE ABOVEMENTIONED MATTER

g |, Abhinav Shah S/o Shri Hazari Lal Shah aged about 31

years, presently posted as District Magistrate, Chamoli, (Incharge)

District Chamoli, Uttarakhand , do heiegby solemnly affirm on oath

and state as under:

1 That in my abovementioned official capacity, | am acquainted
with the facts and circumstances of the present matter, and | am
fully competent to file present Report by way of Affidavit on

behalf of District Magistrate, Chamnii, Uttarakhand.

2. That the grievance of the abovementioned applicant is that
though a Sewage Treatment Plant has been installed at
Badrinath for treatment of sewage but it is not being run .prqperly

and untreated sewage is directly being d;sché)g.e‘:dﬂn ﬁ‘ivgr ™
 &vs
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Alaknanda which forms part of River Ganga and thereby entire

Ganga river is being polluted.

. That this Hon'ble Tribunal vide its order dated 06.11.2023was
pleased to pass the following order:-
“1. The issue involved in the OA is in respect of improper

functioning of the Sewage Treatment Plants (STPs) at Badrinath.

2. Earlier the joint Committee constituted by the order dated
21.02.2023 had submitted the report on 22.04.2023 and the
Tribunal after considering the report on 20.07.2023 had accepted
the prayer of the Counsel for State PCB for grant of time to

complete and take remedial action.

3. The State PCB was also directed to issue notice to the
violators and to calculate the environmental compensation as per
law and respondents were directed to take remedial measures

and complete sewer line and ensure the operation of STP within

a time frame and PCB was required to provide_,pgrfg_g_maq‘ce data
e B ™

on three established STPs.
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4. After the previous order, one report, at the instance of the
Chief Development Officer, Chamoli has been placed on record.
No report has been filed either by the State PCB or District
Magistrate, Chamoli, who were the nodal agency for coordination

and compliance in the joint Committee.

5. Learned Counsel appearing for State PCB seeks further short
time to file the report. -
6. In the circumstances of the case, we allow the prayer and
grant one week time to Uttarakhand State PCB to file the report
in terms of previous direction and also is respect of performance
of STPs particularly on compliance of treated effluents with fecal
coliforms as treated water is being discharged into river
Alaknanda, subject to deposit of cost of Rs. 10,000/- with the
separate Cost Fund, which has been created in the State PCB.

Let the cost be deposited within a period of one week.

.....................................

marked as ANNEXURE-1.
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4. That it is respectfully submitted that in compliance of the

directions passed by this Hon'ble Tribunal, the following

compliance has been done, and is being submitted for kind

consideration of this Hon’ble Tribunal:-

5. That there are 03 (three) following S.T.Ps.which have been

established in Shri Badrinath Dham and being run and

maintained by Uttarakhand Jal Sansthan through M/s Aastha

Enviro Engineers Pvt. Ltd., Plot no.543 Y Place City Il Sec. 37,

District Gurgaon, Haryana:-

Srl. |[Name and Capacity of | Beneficiary Number of
No. | S.T.P. area sewer
connections
given
1. | 1.00 ML.D. Near Bamni | Mana Taxi | 127 domestic
Bridge Stand, Devlok
Area, Nagar
Panchayat 124 None-
Area and | domestic
I.S.B.T. area
2. |0.26M.L.D. Near Bamni | Whole area | 46 domestic
Village Near Khak Chowk




]

Village to Main | 07None-
Temple domestic
3. [0.01 M.L.D. Near Shri|Sulabh 01 None-
Badrinath Dham temple Shauchalaya | domestic
(presently
damaged)

6. That there are total 305 Sewer connections (including domestic &
none-domestic) which are connected with all three S.T.Ps.
established in Shri Badrinath Dham. The movement of the
tourists and other people is stopped due to closing of Shri
Badrinath Dham by putting barrier at Hanuman Chatti, during this
period no person i.e. general public or tourists can stay in Shri
Badrinath Dham area. During said period the S.T.Ps. don't
operated due to the fact that no tourist or people stays in Shri
Badrinath Dham at that time. The concerned firm starts operation
of the S.T.Ps. 10 days before from the date of opening of the

gate of Shri Badrinath Dham.

7. That the tourism activities stops between from December to April
due to closure of Shri Badrinath Dham, and the use of S.T.Ps. is

not done between this period.
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The repair work of damaged lines has already been
completed for 1.00 M.L.D. capacity S.T.P., situated near
Bamni Bridge and operation has been started before
opening of Gate of Shri Badrinath Dham, and the same is
working properly and treating the sewer in accordance with

the standards.

The 0.26 M.L.D. capacity S.T.P. is situated near Bamni
village on the western side of Shri Badrinath Dham and the
sewer of market area is connected with the same. The
connections connected with the same are not used in the
period of closing of Shri Badrinath Dham. It is mentioned in
the report of joint inspection committee about the damage
of sewer lines,that the said fact is of the period at the time
of closure of Shri Badrinath Dham, and the same were
damaged due to construction work of master plan. During
that period the sewer was not flowing and the repairing
work of the pipe lines has been completed by the P.I.U.
Public Works Department and after opening of the gate of
Shri Badrinath Dham, the sewer is going to the S.T.P. and

after treatment of said sewer, the treate dls,cha!:ged water

=,

4] f ; .
WJ/‘\& ‘2‘. A oo Gopeshwar

ni

\-lng Mo 08¢41)2008¢ 0 i
% '/,-?-’ Iy



4

is discharged into Alaknanda river and presently the
S.T.Ps. are working properly in accordance with the

prescribed standards.

Presently the operation of the S.T.P. situated in Shri
Badrinath Dham is being operated by concerned firm in
accordance with rules for the period from opening of Shri
Badrinath Dham to closing of Shri Badrinath Dham, and
the treated sewer is only discharge in Alaknanda river
during that period. The repairing work of sewer lines was
immediately completed by P.LU., Public Works
Department, which were damaged during the work of
master plan of Shri Badrinath Dham. The testing lab is also
established for testing the samples of S.T.Ps. under Shri
Badrinath Dham, and from time to time the samples of
sewer is tested, and any type of untreated sewer is not
discharged in Alaknanda river and the operation of the
above S.T.Ps. is being done in accordance with the
prescribed standards. The Test report dated 25.08.2023 of
the samples is annexed hereto and marked as

ANNEXURE -2.
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lll.  The 0.01 M.L.D. capacity S.T.P. which is situated near
Jhoola Bridge, and at left side of Alaknanda river, the
public toilet sewer line was connected with the same, the
same is completely demolished by the P.l.U due to the
work of Master plan of Shri Badrinath Dham, therefore, the

same is not operating presently.

8. That the following steps are being done at Shri Badrinath Dham

area for solid waste management:-

l. Collection of garbage:- That there are 04 wards in Nagar

Panchayat, Badrinath Dham i.e. Badrikashram, Narpuri,
Naigni and Sheshnetra and collection of the garbage is
being done from door to door and the none-biodegradable
and biodegradable is being separated through the garbage
vehicles and environment friends under the solid waste

management.

I. User Charges- The income of Rs.4,59,910.00 (Rupees four

lakhs sixty nine thousand nine hundred and teh) has l’;t\e;jrw,

O
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collected by the Nagar Panchayat, Badrinath from the
houses/ establishment regarding door to door collection of

garbage.

Transportation of Garbage:- That the collection of

garbage is being done by the Nagar Panchayat, from door
to door, by the garbage vehicles and environment friends
and after collection of garbage, the same is being
transported to trenching ground of Nagar Panchayat,
thereafter, the wet garbage is being compost through
compost pits, and dry garbage is compact through

compactor.

The disposal of garbage:- The dry garbage is being

disposed after separating and compacting, and thereafter it
is being sold for re-cycle out of the generated garbage in
the Nagar Panchayat. The Nagar Panchayat earned
Rs.7,69,447.00 (Rupees seven lakhs sixty nine thousand
four hundred and forty seven) by selling of 98.30 tons dry
garbage during last years and year 2023-2024. The wet

garbage being composted through cqmpost p:t"‘s;‘:-IQe
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construction of trenching ground has already been

completed under the solid waste management.

Publicity/ public participation :- The collection of garbage is

being done under the “Swachhta Abhiyan"/ cleanliness
campaign by the Nagar Panchayat Badrinath from time to
time, and under the said campaign, the painting
competition, public awareness program, wall painting and
publicity through newspapers, hoardings, and by installing
loudspeakers on the vehicles are also organized by the

Nagar Panchayat, Badrinath from time to time.

That the Nagar Panchayat also earned Rs.75,950.00
(Rupees seventy five thousand nine hundred fifty) during
the year 2023-24, through 169 challans done under Anti
Littering- Anti Spitting Act 2016, and also earned
Rs.14,500.00 through challans under the Plastic Waste
Management. Copy of letter dt.20.11.2023 is annexed

hereto and marked as ANNEXURE -3 showing the details

of collection / earning of fine.
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9. In view of the facts and circumstances as explained
hereinabove sincere efforts are taken in compliance of the
directions passed by this Hon'ble Tribunal, the same may
kindly be accepted by this Hon’ble Tribunal and the deponent

hereby undertakes to comply with every direction passed by

o™

DEPONENT

this Hon’ble Tribunal.

VERIFICATION

I, the deponent above named do hereby verify and say that
the contents of my above report by way of affidavit are true and
correct to my knowledge based on record, no part of it is false and
nothing material has been concealed there from. The legal
submissions are further true as per legal advice received and
believed to be true and correct.

Verified by me at Chamoli, Uttarakhand on this_c £€H day of

January, 2024. oV
N{%
DEPONENT

Filed yIt.)‘){: b

[RAHUL VERMA]

Additional Advocate General for State of Uttarakhand
/Respondent

137, Tower No.10, Supreme Enclave,
Mayur Vihar Phase-|,

Delhi-110091

Mobile No. 9717706032

‘Email- advrahulverma9999@amail.com
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Item No. 09 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 06/2023
Priyank Karnatak Applicant

Versus

State of Uttarakhand Respondent

Date of hearing: 06.11.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Rahul Verma, AAG for the State of Uttarakhand
Mr. Mukesh Verma, Adv. for UKPCB (Through VC)

ORDER

| The issue involved in the OA is in respect of improper functioning

of the Sewage Treatment Plants (STPs) at Badrinath.

2 Earlier the joint Committee constituted by the order dated
21.02.2023 had submitted the report on 22.04.2023 and the Tribunal
after considering the report on 20.07.2023 had accepted the prayer of the
Counsel for State PCB for grant of time to complete and take remedial

action.

3. The State PCB was also directed to issue notice to the violators and
to calculate the environmental compensation as per law and respondents
were directed to take remedial measures and complete sewer line and
ensure the operation of STP within a time frame and PCB was required to

provide performance data on three established STPs.
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4, After the previous order, one report, at the instance of the Chief
Development Officer, Chamoli has been placed on record. No report has
been filed either by the State PCB or District Magistrate, Chamoli, who
were the nodal agency for coordination and compliance in the joint

Committee.

5. Learned Counsel appearing for State PCB seeks further short time

to file the report.

6. In the circumstances of the case, we allow the prayer and grant one
week time to Uttarakhand State PCB to file the report in terms of
previous direction and also is respect of performance of STPs particularly
on compliance of treated effluents with fecal coliforms as treated water is
being discharged into river Alaknanda, subject to deposit of cost of Rs.
10,000/- with the separate Cost Fund, which has been created in the

State PCB. Let the cost be deposited within a period of one week.

¥ 4 List this matter on 11.01.2024.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

November 06, 2023
Original Application No. 06/2023
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"State PCB is directed to issue notice to the violator and to caiculate
the Environmental Compensation as per law. Respondents are directed
to take remedial measures and complete the sewer line and ensure the
operation of STP within a time frame. PCB need to provide
performance data on three established STP. Solid Waste proceasing
facility be property guarded to prevent disposal of solid into
river/stream."
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